63 Resolutions Re. Railway
Convention Committee
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13.08 hrs, o

RESOLUTIONS RE. RAILWAY CON-

VENTION COMMITTEE

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA) : I beg to move:

»  “That this House do resolve that the
membership of the Parliamentary Com-
mittee to be appointed in pursuance of
2 resolution adopted by Lok Sabha on
Tth May, 1973 to review the rate of
dividend which is at present payable
by the Railway Undertaking to General
Revenues as well as other ancillary mat-
ters in connection with the Railway
Finance vis-a-vis the General Finance
and make recommendations thercon, be
increased by 2 more members of this
House to be nominated by the Speaker.”

MR, SPEAKER : The question is:
“That this House do resolve that the
membership of the Parliamentary Com-
mittee to be appointed in pursuance of
a resolution adopted by Lok Sabha on
7th May, 1973 to review the rate of
dividend which is at present payable by
the Railway Undertaking to General
Revenue as well as other ancillary mat-
ters in connection with the Railway
Finance visg-a-vis the General Finance
and make recommendations thereon, be
" increased by 2 more members of this
House to be nominated by the Speaker.”

The motion was adopted,

MAY 16, 1973  Motion Re. Alleged Mis-

i :
leading Statements by Ministers )
SHRI L. N. MISHRA : I beg to move:

“That this. House do recommend te
Rajya Sabha to agree to associate oOne
more member from Rajya Sabha with
the Parliamentary Committee to review
the rate of dividend which is at present
payable by the Railway Undertaking to
General Revenues as well as other an-
cillary matters in connection with the
Railway Finance viy-a-vis the General
Finance and make recommendations
thereon, to be nominated by the Chais-
man and to communicate the name of

the member so appointed to this
House.”

MR. SPEAKER : The question is:

“That this House do recommend to
Rajya Sabha to agree to associale one
more member from Rajya Sabha with
the Parliamentary Committee to review
the rate of dividend which is at present
payable by the Railway Undertaking to
General Revenues as well as other ancil-
lary matters in connection with  the
Railway Finance vis-a-vis the General
Finance and make recommendations
thereon, 1o be nominated by the Chair-
man and to communicate the name of
the member so appointed to this House.”

The motion was adopted.

13.10 hrs,

STATEMENT RE. REPORT OF SUGAR
ENQUIRY COMMITTEE

THE MINISTER OF AGRICULTURE
(SHRL F. A, AHMED): Sir, yesterday the
hon. Member, Shri Laxminarain Pandeya,
raised the question of the report of the
Sugar Enquiry Committee. 1 have great
pleasure to inform the House that the Re-
port of the Commitice was submitted to
me yesterday evening and it is under
cxumination.

13.11 hrs,
MOTION RE. ALLEGED MISLEADING
STATEMENTS BY MINISTERS

MR. SPEAKER : The House will now
1ake up the motion to be moved by Shri
Shyamnandan Mishra, The time allotted is:
four houwrs. . ) '



